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O R D E R 
 

13.01.2020  This matter has been wrongly shown in List today before 

Division Bench of two of us. It is Part Heard Bench matter of the three of us. As 

such, it is taken up by the Full Bench.  

Learned Counsel for Resolution Professional agrees to share the 

Resolution Plan approved by the Adjudicating Authority with the learned 

Counsel for the Appellant. The Resolution Plan may be shared. 

This appeal may not be treated as ‘Part Heard’.  

List the Appeal ‘For Admission (After Notice)’ on 24th January, 2020. `  

 

               [Justice A.I.S. Cheema]
    Member (Judicial) 

 

 

 
(Kanthi Narahari) 

Member(Technical) 

 
 

(V P Singh) 
Member(Technical) 

Akc/Md. 


